IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

Item No. 126
(IB)-1614(PB)/2019

IN THE MATTER OF:

India Infrastructure Finance Company Ltd. ..... Petitioners/Applicant
V.

Lucknow Sitapur Expressway Ltd. ... Respondents

Under Section 7 of Insolvency and Bankruptcy Code, 2016

Order delivered on 03.01.2020

Coram:
CHIEF JUSTICE (RTD.) M. M. KUMAR
HON’BLE PRESIDENT

SH. S. K. MOHAPATRA
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Petitioner Mr. Sanjay Bajaj, Ms. Mallika Prabhakar,Advs.
For the respondent Mr. Sudhir Kr. Makkar, Sr. Adv. with Mr. Deepak

Khurana, Advs.

ORDER

The matter is posted for pronouncement of the order. Earlier
also the pronouncement was deferred on two occasions. Before
the order could be pronounced Ld. Counsel for the Petitioner
states that he has the instructions to apply for withdrawal of the
petition with liberty to file a fresh one if such a necessity arises
and in case the talks for settlement fails. There is no objection
raised by the counsel for the respondent to the aforesaid prayer.

In view of the above we cancel the pronouncement of the order
and accept the prayer made by the petitioner. Accordingly,
petition is dismissed as withdrawn with liberty aforementioned.
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